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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 21st February, 2019

No. 07-HLA of 2019/12/3799.— The Haryana Panchayati Raj (Amendment) Bill, 2019, is
hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 07- HLA of 2019
THE HARYANA PANCHAYATI RAJ (AMENDMENT) BILL, 2019
A
BILL
further to amend the Haryana Panchayati Raj Act, 1994.
BE it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-
1. This Act may be called the Haryana Panchayati Raj (Amendment) Act, 2019. Short title.
2. In section 45A of the Haryana Panchayati Raj Act, 1994 (hereinafter called Amendment of

the principal Act),- ::E;c:rll ;f\/ztolfl

6] in sub-section (1), for the word “prescribed”, the words “specified in the policy of 1994.
notified from time to time in this regard” shall be substituted; and

(il))  in sub-section (2), for the word “prescribed”, the words “specified in the policy
notified from time to time in this regard” shall be substituted.

3. Clause (v) of sub-section (2) of section 209 of the principal Act shall be omitted. Amendment of
section 209 of

Haryana Act 11
of 1994.
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STATEMENT OF OBJECTS AND REASONS

Communication Towers in the sabha areas of Gram Panchayats are required to be regulated in conformity with
the Communication and Connectivity Infrastructure Policy notified by the Electronics and Information Technology
Department, Haryana. Therefore, it is necessary to amend section 45A and to omit clause (v) of sub-section (2) of
section 209 of the Haryana Panchayati Raj Act, 1994 to adopt the Communication and Connectivity Infrastructure
Policy notified from time to time by the Electronics and Information Technology Department, Haryana.

Hence this Bill.
OM PRAKASH DHANKAR,
Development & Panchayats Minister, Haryana.
Chandigarh: R. K. NANDAL,

The 21st February, 2019. Secretary.
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56869—H.V.S.—H.G.P.,Chd.



